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2ZiIndiaShelter INDIA SHELTER FINANCE CORPORATION LTD. i 5

Registered Office: Plot-15,6th Floor, Sec-44, Institutional Area, Gurugram, Haryana-122002. z
Sk L e Ip L d d ry

Branch Office: WZ-112, Second Floor, Meenakshi Garden, Tilak Nagar, Near Subhash
Nagar Metro Station, New Delhi-110018,

CORRIGENDUM

This is in reference to the Sale notice for sale of iImmovable properties published Under Section (Rule
8(6)) of SARFAESI Act. Published in this news paper on 28.02.2024. Loan Account Mo.

LA11CLLONSO00005035873/ AP-10071219 {1.MR./ MRS. Devendri 2. MR./ MRS. Shallesh Kumar
3. MR./MRS. Sanjeev Kumar} Borrower(s)Description Of The Immovable Property:

INADVERTENTLY WRITTEN AS SHOULD BE READ AS

DESCRIPTION OF THE IMMOVABLE PROPERTY: DESCRIPTIOMN OF THE IMMOVABLE PROPERTY!

All Piece And Parcel OF All That Piece And Parcel O Al Piece And Parcel OF Al That Piece And Parcel Of
Property Bearing Property Bearing Mo Fz-THI 818 Mew Property Bearing Propenty Bearing No Rz-THI3 818 New
Mo 28188 Stilt Upper Ground Floorsecond Rhs And Third | Mo 8188 Stilt Upper Ground Floor Plot Mo 41 Or 42 Khasra
Floor Plot Mo 41 Or 42 Khasra No 10 Or 11Village Sagarpur| Mo 10 Or 11Village Sagarpur West Sagarpur Behind Gali
Wes{ Sagarpur Behind Gali Mo 5 MNew Dalh-110046| bo 5 Mew Delhi-110046 Delhi 110048

Dedhit10048, BOUNDARY:- East: Plol Mo, 40 Wesl Galif
FEWede Mordh: Gali 10 FUWeda. South: Ciber PropertyyPar
OfThis Property

The change should be read as part and Parcel of the earlier publication.

DATE: 15-MARCH-2024 For India Shelter Finance Corporation Ltd
PLACE: DELHI/NCR Authorised officer Mr. Sudhir Tomar Mob- +91 98184 60101

IKAIRV'Y ||| RN

Corporate Office: M/s. Karvy Financial Services Limited , 301, 3rd Floor, Gujrals house, 167 CST Road,
Kolivery Area Village, Kalina, Santacruz (E), Mumbai — 400098. Email :- anil.dubey@karvy.com; Contact No.: 9891872258

PUBLIC NOTICE FOR SALE UNDER PRIVATE TREATY

SALE NOTICE FOR SALE OF IMMOVABLE ASSESTS BY WAY OF PRIVATE TREATY UNDER THE SECURITIZATION AND RECONSTRUCTION OF FINANCIAL ASSETS
AND ENFORCEMENT OF SECURITY INTEREST ACT 2002 READ WITH PROVISIONS TO RULES 8 & 9 UNDER SECURITY INTEREST (ENFORCEMENT) RULES, 2002.)

In exercise of powers conferred under Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and Security Interest
(Enforcement) Rules, 2002 and pursuant to the possession of the secured assets of the borrower(s)/ mortgagors mentioned hereunder, the public and all concerned
including the concerned borrowers/mortgagors, their legal heirs/ representatives, as the case may be are hereby informed that offers are invited by the Karvy Financial
Services Ltd for purchase of the properties listed below.

Whereas the authorized officer of the Karvy Financial Services Ltd has decided to sell the property described herein below on “AS IS WHERE IS BASIS” AND “AS IS
WHAT IT IS BASIS” AND “WHATEVER THERE IS BASIS” BY WAY OF PRIVATE TREATY under rules 8 & 9 of the said Act,

Ref.: i) Tander Motica Mo, 86/ 2023-2024
Dated : 23022024 §) Tender Moo
15245055 due on 23.04.2024 01, In
referance to abave fender new
document has been attached. Q2. In
reference to above tender ehigibility
criteria has been revised. All ather tarmis

& conditions remain wnchanged. The
Corngendum has been published on
wieDs|le waww ireps_ govin B18/2024

Sarving Customers With A Smile

Loan Code No. Auction Demand Description of the Reserve Earnest Money | Total Loan Outstanding
Name of the Borrower/ Date | Notice Date Immovable property Price (RP) Deposit (EMD)
Co Borrower (s) and Amount (10% of RP)
1. Loan Code No. 421053 2nd 16th Sept | All That Piece And Parcel of the Property| Rs.3220000/- | 1stApril 2024 & | Rs. 16143358/- (Rupees
Borrower & Co-Borrowers April 2020& Bearing House No. WZ 723, Built of Land (Rupees Rs. 322000/- One Crore Sixty One
1.Neeraj 2.VeenaRani | 2024 or Rs. Measuring 94 Sq. Yrds, First Floor, Out of |  Thirty Two (Rupees Three Lakhs Forty Three
3.Sachin 4 Desh Bandhu | 2 date | 96.65,779/- Khasra no. 369, situated in the area of Village | Lakhs Twenty | |akhs TwentyTwo | Thousand Three Hundred
-oachin 2 Desh bandhu | - —tier Saleempur Mazra, Madipur, Old-287, Rishi| Thousand Only) | Thousand Only) | and Fifty Eight Only) as
Nagar, Shakur Basti, New Delhi-110034 on 6th March 2024

IMPORTANT TERMS & CONDITIONS:

1. The prospective purchaser should be present in person for the sale and participate personally and give a declaration in writing to the effect that he has understood
all the terms and conditions of the sale under SARFAESI Act.

2. For document verifications, prospective purchaser may visit: M/s. Karvy Financial Services Limited, having office 1/15, 3rd Floor, Office No.3, Near Punjab
National Bank, Tilak Nagar, New Delhi 110018.

The Property/ies is sold on “AS-IS-WHERE-IS” AND “AS-IS-WHAT-IS” AND “WHATEVER THERE IS BASIS” BY WAY OF PRIVATE TREATY.

The prospective purchaser shall have to pay/ deposit twenty five per cent (25%) (inclusive of EMD paid) of the sale amount immediately on the same day or not later
than next working day on completion of sale and the balance amount of seventy five per cent (75%) within 15 days from the date of confirmation of Sale, failing
which the initial deposit of 25% shall be forfeited and at any cost it shall not be refunded.

5. The Sale Certificate will be issued by the Authorized Officer in favor of the successful purchaser only after receipt of the entire Sale consideration within the time
limit stipulated herein.

The Successful purchaser shall bear the charges/fees payable for conveyance, such as stamp duty, Registration Fee etc., as applicable under law.

The Successful purchaser should pay the statutory dues (lawful house tax, Electricity Charges, and other Dues), TDS, GST if any, due to Government, Government
undertaking and Local bodies.

The Authorized Officer has absolute right to accept or reject offer tendered by prospective purchaser or adjourn/postpone/cancel the sale without assigning any
reason thereof and also modify any terms and conditions of the sale without assigning any reason thereof and also to modify any terms and conditions of the sale
without any prior notice. Sd/-

Place: Delhi Authorized Officer
Date : 14 th March 2024 KARVY FINANCIAL SERVICES LIMITED

oW

L N

Felad Asset Cantre: Aogs Bank Lid. Gigaplax, NPC-1, 3rd Floor MGG, Airli

| AMJE BAMK | knowedge Park Muiguisan Road Airol Nav Mumbai-400708 Also at:dxis

* Bank Lid, Axis House, Tower T-2, 2nd Floor, 114, Seclor-128, Noida

Exprassway. Jaypes Greens Wishtown, Noida [UP 201301 Corporate Office: “xis Housa', Block-8,

Bombay Dyeing Mils Compound, Pardurang Suchkar Marg, Wal, Mumbs-400025 Reglstered Office:
Trishud’, Srd Near, appasite Samarihessa Temple, Law ganden, Elsbnoge, At medabad-30006

POSSESSION NOTICE UNDER SARFAES| ACT 2002

Whtaas The undersigned being e Aulhonzed Ofiosr of Ans Bark Lid, under the Secontisation

Recanstacion of Finansal Assets and Enforcement of Security Inberast Ak, 2002 and In exzrdse of the
nowers canfered under secion 13112 read wih Ruls B of the Sacunty Inferest [Enforcament) rnules
2002 issued demand nolice upon the Bomower(s)! Co-Borrawan(s)! Guarantonsy Morlgagans)
gl iorwd bk, B rapay i demoant mantanisd £ The netce willin B oays tom he Sale of recapl of
he zaed nodes, The Borewer(sl Co-Bomower sl Guaranians) h-!nn:g:]a[;ﬂrls] hawing taled %0 repdy the
ameaunt, nalice is herely given 1o the Bamowens i Co-Bamewessi Guaraniors)’ Moroagon's) and the
pubic in gemeral thal the undersignad has 1aken possession of the propanly descibed harzin below in
axarcisa of powars conlernad on him! har undar Saclicn 1"LJ1,|':|[II'-E| said et read with Rula B of the said
riEs on e below-mentioned dates, The Bomoweris) Co-Bommaen sl Guaramions) Motgagans) in

particular gnd the public 5 general are hereby caufioned nof 1o deal wilh Bhe propesty and any daalings
with tha property wif be subject to the charge of Axis Bank Lid. The Boerower|s)’ Co-Bonowes(s)
Guaranlors)i Maorgagor(s) albentions is imalad [ provisians of sub-section (3) of sechon 13 of tha A2t in
restoncd O firvhis il bk, b rackeer (ha Secunod s5es

Hame Of Borrower/ Co-borrower: 1. Mr. Vineed Prekash Sio. Anup Prekaesh R, Flat No-
117, Veer Awas Yojna Kangil Apariments, Sectar-18, Pit-A, Dwarka, New Delhi-110075 Also
At-Mr. Vineet Praleash 3o Anup Prakash Rio, H. Mo-TEZ, Sectoe-12, Ingea Nagar, Lucknow,
Utlar Pradesh-226016, Also Al Mr. Vineat Prakash 5o, Amip Prakash Pre Safes Consultations
Al Orange Bussiness Sarvices 77a, Sactor-18, IFFCO Raod Gurgaon, Harvana- 122015

2. Mrs. Shalni Prakash Wio. Vestin Prakash, Fin, Rie Flal Mo- 117, Veer Awas Yojna  Kargi
Aparimenis, Sactor-18, Pki-A, Dwarka, New Delhi-110075  Also Al- Mrs, Shalini Prakas Wi,
Veetin Prakash Rio. H. No-T62, Sector-12, Indirs Nagar, Lucknow, Uttar Pradesh-226016

Description of Property : Dwellng Unit Beadng Mo 1705 Tower-"CV-5", an 17th Floor, Having
Supar Arag B0 50, Fasel | Le. BE 40 Sq, Melers) with sapdary | Electncal, and oiher fittngs, m
the Group Housing Schama "CAPETOWN" al Group Housing Plot Mo, GH-I/A, Seclor-74,
Moida, Exstrict Gautam Budh Nagar, U.P.

Diate of Demand Date of Dutstanding Amount: Rs. 49,78 644/ (Rupses Forly
MNotice Possassion | Mine Lakh Seventy Eight Thousénd Six Hundred Forty
19-0ct-2023 1i-Mar-2a24 | FourOnly)

The abowa-mentiorad Sarmowen sy Co-Borrowean]s )" Guarantars) Morlgegor(s) ane haneby given a 30
iy’ Modce (o repay e amound, eise the morfpgagesd properties wil b 500 on the sxping of 30 days' from
thie dada of publication of this Nalice, 45 pef B provisons undes the Rules 8 aad 9 of Securily inlerest
{Enforcement) Ralas 2002,

Date: 15-Mar-2024, Place: Nolda Authorized Oflcer, Axls Bank Lid,

AR'I' HﬂUSINE FIHAHCE (_iHDIA} LIMITED
awer, Het J;I Lgh |.":?I:'!' |t- "EJ :|| ra, Naw Delhi-11 0034
o, G upram, Haryana 12013

APFEHDIH IV {See rule 8{1)}
POSSESSION NOTICE
{For Immovable Property)
Whergas, The undersignad being the Authorized Cfficar of ART HOUSING FINANCE [INDLA)
LIMITED [CIN NO, US5993DL 201 3PLC255432) under the Securilization and Reconstruchan of
Fmancial Assets and Enforcement of Security Inferest Acl 2002 ard in exercise of powers
conbarmed undar sachion 1412) raad vath Ruls 5 of the Sacurily inferast (Enforcemmant) Rules
2002, msued -a Demand Mobice dated 06.01.2024for Loan Accounts Mo, LNRHKOG91B-
190006389 calling upon the borrowen’s| MR, ROSHAN 5/0 SH, RAJENDER SAINI &
MRS. REKHA & MR. RAIMEDER SAIMl & MR. KRISHAM to repay the amount
rentioned in the nolice being Rs.15,37,666/- (Rupess Fifteen Lakh Thifty-Seven
Thousand Six Hundred Sixty-Six Only) a3 on 06.01.2024 and infer2st therean within 60 days
Erom [he date of racaipl of Ihe said nodice,
The barrgwar having failed o repay the amaunt, nofice is hereby given b the borrower(s) and the
pubdc m genera! that the undarsignad has laken symbolic possassson of the property descrbed
herain below in axencise of powars confarmad on him urder Sub-Saction (4) of Saction 13 of he
At read with Rule & ofthe Sacurity Interest {Enforcement) Rues, 2002 on 12.03. 2024
Thi barrower in pamicutar and the public in genera ane heraby cauticnsd nol 1o deal with the
property and-any dealings with the property will be-subject to the charge of the ART Hausing
Finance (India) Limited for 2n amaunt of Rs, 15,37 6661- (Rupees Fifteen Lakh Thirty-Seven
Thousand Six Hundrad Sixty-Six Only) a5 20 06.01.2024 and inleras! tharesn.
The barrower's gttention is invited o provisions of Sub-S2ction (8] of Saction 13 of the Act in
raspectof ma availabla, 1o radeam ihe bacunsd Assal.

DESCRIPTION OF THE IMMOVABLE PROPERTY

PROPERTY BEING PLOT NO. 304 AND 308, MOUJA ROHTAK, NEAR INDIRA COLONY,
ROHTAK, HARYANA, (MEASURING 200 50.YDS) WHICH IS BOUNDED AS UNDER

EAST ASPERTITLE DEEDS WEST : ASPERTITLEDEEDS
HORTH : ASPERTITLE DEEDS SOUTH | ASPERTITLE DEEDS
DATE @ 12032024 AUTHORISED OFFICER

ART HOUSING FINANCE (INDLA) LIMITED

PLACE : ROHTAK HARYANA

E AUCTION SALE NOTICE UNDER IBC, 2016.

EIGHT SALE NOTICE UNDER IBC, 2016 OF

M5 RE Infra-Build Private Limited (In Liguidation), CIN: U701010L2005PTC1 35052
Regd. Off &

E-02, Ground Floar, Plat Ho. 5U LSC B-Block RG City Centre,
Lawrence Road, Delhi-110035.
Ligpidator's Office: 1670120, Shanti Nagar, Tri-Magar, Delhi — 110035

Sabe of asaets of /s RG Infra-Bulld Private Limdted {In Liguidatbon ) on stand-asmne basis by
the liguidator appoanted by the Hon'ble Mational Gompany Law Tribunal, Cowrt-ll, Naw Defhi
The sale Wil be done by the undersigned theadgh e-auction platform hips:nchauction.

auctiontiger nel
- Dabe and Reserve EMD Amaunl & Bid
Oescriplion Time of Price Documents | Incremental
E- Auction (IR} sahmiszion vaiue
deadine
Oifice Space and Plant & Dzl R, Rs Rs
Machinery at RG Cily Centra, 05,04 2024 |507 27 800~ | 50,12 TEM- 100,000,
Lawrence Road, Dedhi- 110035, lime (A= Five Croee| (A= Fifty Lacs | (s Oing
: 1330 A0 1 one Lags T Lacs anly)
1 | Ui - 101 admeaswsing i
ELI:ZIL'r-i-I.I'I!':I al 43107 :—I,:q it D130 PN | Tweniby-Seven | Thousared
and covered area i W1 75 iwith unliméad | Thousand | Seven Hundred
Sq mt, Office Tabies (Oi). | _ SdEnskn of Eight Exgnty oniy)
5 N,:,g: fisetabie Unite |ﬂij'-- B minuges pach)] Hurdred anly)
7 fas & Wooden Akrirah 03.04. 2024
{04dl- 1 Nos

Dale of Inspection - Up to 30,03.2024 il 5.00 M with prior infimation io the Liguidatar,

EOI Submission last date : 03042024 1l 5.00 P,

Terms & Gonditions of the proposed auction are as under:

1. E-Auction will be conducted on “AS 13 WHERE 157, "AS IS WHAT 137, "WHATEVER 15
BASIS™ AND “WITHOUT RECOURSE BASIS" as such saleis without any kind of warrantes and
mdematies through agpraved seonce providar WS E-Procurement [achndssgsas Lld
(hilosdnclbavciion auclianligernet)

ADITYA BIRLA FINANCE LIMITED
Registered Office: Indian Rayon Compound, Veraval, Gujarat-362 266.

Corporate Office : 10" Floor, R Teck Park, Mirlon Complex, Near Hub Mall,
Goregaon (East), Mumbai-400 063, MH.

E-AUCTION SALE NOTICE

15 days Auction Sale Notice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 9 (1) of the Security Interest (Enforcement) Rulas, 2002,
Whereas the Authorized Officer of Aditya Birla Finance Limited / Secured Creditor had taken possession of the following secured assets pursuant to notice issued under e, 13{2) of
securiisation and Reconstruction of Fnanclal Assets and Enforcement of Security Interest Act, 7002 (SARFAESI) for recovary of the secured debts of the secured creditor, Tor the dues
as menfioned herein below with further charges and cost thereon from the following Borrowers and Co-Borrowers. Nofice is hereby given o the public in general and in particular fo the
Borrowers and Co-Borrowess that e-auction of the following property for realization of the debts due to the Aditya Birla Finance Limited will be hedd on "As is where is7 "As is what is”
and “Whatever there is” basis,

DATE & TIME OF E-AUCTION : 02.04.2024, BETWEEN 11:00 A. M. TO OT1:00 P. M.

ADITYA BIRLA

'S CAPITAL_

PROTECTIMG IMVES FIMANCING AD

LAST DATE OF RECEIPT OF KYC & EARNETS MONEY DEPOSIT (EMD) : 01.04.2024

| Demand Notice
|:; ““"*;H:::_“H” s"“" Deseiption of Propertis / Secured Asses and Type o Possesion Reserve Pricagnt) [ mﬁm“ﬂ:,ﬂ”’ O Date and ot
Amount in7)
== PROPERTY M. 1: All that piece & parcel of property bearing Flat Mo, FF-01, First floor, without 8.61,500/- BE150/-
raaf right, admeasuring 37 5q, mirs. Constructed an freehald Residential Plot No, 48, which ( Hsl. &ix Lakh (s, Sity Six Thousand
1. Mr. Kumar |5 sttuated st Khasra No. 143 A, 5ai Garden-ll, APS Ashiyvana Hesght-l, Shahben Fargnan, i i 02073
. et e 3 ixty One One Hundred Fifty Only)
Nilotpal Greater Noida (W), Tehsil : Dadri, Gautam Budh Nagar, Uttar Pradesh-201 308, Bounded as T &
e - * North : Others Plot; = Sowth : Flat Mo, FF-02; « East : 20 f, wide road; - West 1 Flat Mo, e Fike TH0,000)x
S/o. Yopendra Singh .‘T 5 mcu HSSES-SIi:IIII : ; - : Hundred Only). | (Re Ten Thousand Only) | 84.20,435.26
2. Family  Dental |EF-05.] L : (Rs. Eighty-
Ciria :"HIDPEH'I"I' NG 2 #;Il t‘hﬁt Pieca & Farcel of Property EH:arlng‘ Flat Mo, UG-01, upper !3raum:: 6.61,500- 66150/ Four Lakh
1 MS, VEEITA Floor, Without Roof Right, admesuring area 32 sq. mirs. Constructed on Freehodd residentia (Rs. Six Lakh (Re. Sixty Six Thousand Twenty
ol kumag Flot No. 2B, Which is situated at Khasra No. 143 A, Sai Garden-l, APS Ashivana Height-Il, Sixty 0 One Hundred Fitty Only) | Th nd
a B b Shahberi Pargnan, Greater Noida (W), Tehsil ; Dadr, Gautam Budh Nagar, Uitar Pradesh-200 Iﬂ:ndﬂ:im o “Tl:ﬂﬂﬂla i E u;llsﬂd |
Vo M "\ 308, Bounded as :- -North : Other Plot; -South : Flat No. UG-02; *East - 20 ft. wide Road: mm”'"“f dOohE: | the-tat Thokiiond ol our Hundrad
Wilotpal “Wiest : Flat No. LIG-03, [PHYSICAL POSSESSION) yh | a-Ten TolsandBnly) | Thirty-Five
[LOANA/C.ND.: Yo ppopemy o, 3: All that Piece and Parcel of Property Bearing Flat No. UG-03, upper Ground 1,07100/- And Twenty-
KBFLND_D3B0000058086 | 700, Without Roaf Right, admesuring area 52 sq, mirs. Constructed on Freehold residential | 10,71,000/- {Rs. One Lakh Seven Six Paise
& Plot Na. 46, Which is situated at Khasra No. 143 A, Sai Garden-ll, APS Ashivana Height-ll, | (Rs.TenLakh | Thousand One Hundred | Only) Due as
ABFLND_DSBODOWOZNG | Shahberi Pargnan, Greater Noida (W], Tehsil : Dadri, Gautam Budh Nagar, Uttar Pradesh-201 | Seventy One only) on 2110.2022
108, Bounded as :- -North : Other Plot; -South : 20 . wide Road; <East - Flat Mo, UG-01 & | Thousand Only). 110,000/«
UG-02; “West ; Others Plof, {PHYSICAL POSSERSION) {Rs. Ten Thousand Only)

For detailed terms and conditions of the sale, please refer to the link provided in Aditya Birla Finance Limited ! Secured Creditor's website Le, hitps://personalfinance.
adityabirlacapital.com/properties-for-auction-under-sarfaesi-act.asp.
Contact Mos.: Aditya Birla Finance Limited, Authorized Officer - 1) Mr. Rajesh Patsariva (Rajeshpatsariya@adityabirfacapitalcom) M, Mo, 9399747164 You may also wisit
nearest branch or contact ADITYA BIRLA OFFICIALS 2) Mohit Sharma : mohit. Sharmal5@adityabirlacapital.com - M. No. 9873913955 3) Mr, Ved Prakash Mishra
ivedprakash.mishra@adityabirlacapital.com) Mob. No. 9004026790
Sdi-
Authorised Officer
ADITYA BIRLA FINANCE LIMITED

HDFC Bank Limited

Branch : The Capital Court, Munirka, Ouler Ring Road, Olof Palme Marg, New Delhi-110067
Tel: 011.41586568 CIN LG65920MH1994PLCO80618 Website: www.hdfcbank.com

DEMAND NOTICE

Under Section 13 (2) of the Securitisation And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
(Act) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002,

Whereas the undersignad being the Authorised Officer of HDFC Bank Limited (erstwhile HDFC Limited having amalgamated with
HDFC Bank Limited by virtue of a Scheme of Amalgamation approved by Hon'ble NCLT-Mumbai vide order dated 17th March
2023) (HDFC) under Securitisation and Reconstruction of Financial Assets and Enforcement Of Security Interest Act, 2002 and in
exercise of powers conferred under Section13 (12) read with Rule 3 of the Secunty Interest (Enforcement) Rules, 2002, issued
Demand Notices under Section 13 (2) of the said Act, calling upon the Borrower(s) / Legal Heir(s) / Legal Representative(s) listed
hereunder, to pay the amounts mentioned in the respective Demand MNolice/s, within 60 days from the date of the respective
Moticels, as per details given below. The undersigned have, caused these Notices o be pasted on the premises of the last known
respective addresses of the said Borrower(s)/ Legal Heir(s) / Legal Representative(s). Copies of the said Notices are available with
the undersigned, and the said Borrower(s) / Legal Heir(s) / Legal Representative(s), may, if they so desire, collect the respective
copy from the undersignad on any working day during normal office hours.

Place: Gautam Budh Magar, L. P,
Date ; 15032024

H} HDFC BANK

In connection with the above, Notice is hereby given, once again, to the said Borrower(s)/ Legal Heir(s)/ Legal Representative(s)lo
pay to HDFC, within 60 days from the date of publication of this Notice, the amounts indicated hereinbelow in their respective
names, together with further interest @ 18% p.a. as detailed in the said Demand Notices from the respective dates mentioned
Below in column {¢) tll the date of payment and / or realisation, read with the loan agreement and other documents/wrilings, if any,
executed by the said Borrower(s). As security for due repayment of the loan, the following Secured Asset(s) have been mortgaged
to HDFC by the said Borrower (s) respectively,

Borrower(s)/ Legal Heir(s)/ Legal Representative(s) attention is invited to the provisions of sub-section (8) of section 13 of the Act,
in respect of time available to redeem the secured assel's.

Sr. Name of Borrower(s) / Total Qutstanding Date of Description of Secured Asset(s) /
No. Legal Heir(s) / Legal Dues Demand Immovable Property (ies)
Representative(s) Notice
1. | MR OM PRAKASH NARAYAN Rs. 45,20.304/- as on | 01.03.2024 | FLOOR 8TH, FLAT 804, SARE SPRINGVIEW

SINGH, MRS GAYATRI SINGH
& MR ABHISHEK KUMAR

31.01.2024" HEIGHTS: A, VILLAGE SHAHPUR BHAMETA

GHAZIABAD, UTTAR PRADESH-201001

*with further interest @ 18% p.a. as applicable, incidental expenses, costs, charges etc incurred till the date of payment and / or realization.

If the said Borrowers shall fail to make payment to HDFC as aforesaid, then HDFC shall proceed against the above Secured
Asset(s) / Immovable Property (ies) under Section 13 (4) of the said Act and the applicable Rules entirely at the risk of the said
Borrower(s)/ Legal Heir(s)/ Legal Representative(s) as to the costs and consequences.

The said Borrower (s)/ Legal Heir(s) / Legal Representative(s) are prohibited under the said Act to transfer the aforesaid Secured
Asset (s) / Immovable Property (ies), whether by way of sale, lease or otherwise withoul the prior written consent of HDFC. Any
person who contravenes or abets confravention of the provisions of the Act or Rules made thereunder shall be liable for
imprisonment and/or penalty as provided under the Act, .

i PO For HDFC Bank Limited

Sdi/-
Authorized Officer

Date: 15.03.2024
Place: Delhi NCR

Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai- 400020

& Bicls shall b subrmittad 1o Liguidator anling in the format prescabed, The bid orm along wilh
detaiiad terms & condibions of complete E-awschion process can be downloaded from the
website of hfips.nclaection. auctiontigerngt.n Contact Mr Praveen at+91-8722773828,
il - pravenn. thevarmauctantger net neli@ausbonbigernet Jsupportmaoctiontaer mat

3. Thee defalls of tha azsels identified 1o be sold are also providad [n 1he above E-Auction Procgss
Oacwmesnt,

i, Tha Liguiclaor has absoluie nght to accept oF relect any o0 all buds or adoun) posipons)
cancel the E-Auction or withdraw any priperty or partion thereof from ihe E-Suction at any
stage without assigning any reasen thersod,

3. The Sk shall be subject fo the provisions of the Insoivency and Bankrupicy Code, 2016 and
Requlations made thereunder. Rakezh Kumar Jain, Liquidaior

Date : 15.03.2024 Regn: BBI BB IPA-007,/1P-P01 287 2018-19/1 2068
Place: New Delhi Email: rginirabuiid@gmail.com

CAN FIN HOMES LTD.

SCO 34 & 35 1ST FLOOR, ABOVE CANARA BANK,
Canﬁﬂlilfﬁlﬂ Sector 10A Gurgaon. Ph.: 0124-2370035, 7625079135
w"‘“‘“ - Email: gurgaon@canfinhomes.com

: CIN : L85110KA1987PLC008699

POSSESSION NOTICE [Rule 8(1)] [For Inmovable Property]
The undersigned being the Authorised Officer of Can Fin Homes Ltd. under the
Securitisation and Reconstruction of Financial Assets and Enforcement of Security
Interest Act 2002 (54 of 2002) and in exercise of the powers under section 13 (2) read with
rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a demand notice dated
02-01-2024 calling upon the borrowers Mrs. SAPNA SHARMA W/O LATE GHAN SHYAM
SHARMA, Mr. NITIN SHARMA (GURRANTOR) S/O Mr. BABU LAL SHARMA and all
other legal Heirs to repay the amount mentioned in the notice being Rs. 24,66,306/-
(Rupees Twenty Four Lakh Sixty Six Thousand Three Hundred Six Only) with further
interest at contractual rates, till date of realization within 60 days from the date of
the said notice.
The borrowers having failed to repay the amount, notice is hereby given to the borrower
and the public in general that the undersigned has taken possession of the property
described here in below in exercise of powers conferred under Section 13(4) of the said Act
read with Rule 8 of the Security Interest Enforcement Rules, 2002 on this 12th Day of
March of the year 2024.
The borrower’s attention is invited to provisions of sub-section (8) of section 13 of the Act,
inrespect of time available, to redeem the secured assets.
The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of CFHL for an
amount of Rs. 24,66,306/- (Rupees Twenty Four Lakh Sixty Six Thousand Three
Hundred Six Only) and interest thereon .

Description of immovabhle property

FLAT NO 203 2ND FLOOR HAVING COVERD AREA 540 SQ FT PLOT NO 55 NEW NO
3213B/31 MEASURING 210SQ YD WITH KHEWAT/KHATA NO 1608-1609-1610/2265
TO 2280 SALAM KHEWAT VISHNU GARDEN RAJENDRA PARK GURUGRAM PIN
122001. And the boundaries are as under.
BOUNDARIES OF THE PROPERTYAREAS UNDER
NORTH: FLATNO201AND202  SOUTH: UMRAO
EAST: OTHER OWNER WEST: OTHER OWNER

Date: 14.03.2024 Sd/-, Authorised Officer,
Place: Gurugram Can Fin Homes Ltd.

HERO HOUSING FINANCE LIMITED

Regd, Office; 09, Community Centre, Basant Lok, Vasant Vihar, New Diebhi - 110057
Phonea: 011 4

0, Toll Frea Numbear: 1800 212 8200, Email: customer.care@hearohfl.com
Wehaite: wwa.hero ingfinance.com | CIN: UES1920L2016PLC20143

Contact Address: Building Ne. 27, 2nd Floos, Community Center, BEasantlok, Vasant Vikar,

New Delhi- 110057

POSSESSION NOTICE (FOR IMMOVAELE PROPERTY)
[As per Appendix IV read with rule &1} of the Security Interest Enforcement Rules, 2002)
Whereas, the undersigned being the Authorized Officer of the Hero Housing Finance Limied, under
the Becurilizefon and Recorsinuction of Financigf Azsals and Enforcameant of Security Inferest Act
2002 and in exarces of pavers confarred under saction 13012) raad with rule 3 of the Secunty
Intarest {Enforcement) Rules, 202, issued 2 demand nolices as menlisned balow caling upon e
Boeroawers to repaly the amaount mendioned in the nobice within 5 days from the dateof the sakd nofice.
The borrower, having faled to repay the amound, nofice is beraby given to e bomower, in part cufar
and the publc, m general, that the undersigned has isken pessassion of the propery described
heredn bedow in emertise of ppwens confered on him ungdar section 1304} of the sead Act read with rule

4 al {ha zak] Rulas

The barowar, n parliculas, and the publdc in genaral, as harsby caulioned ral i deal with the
property and any dealings with te properdy will ba subject io the charge of the Hen Mowsing Feance
Limiad, for an amount refermed fo below alkong with inferest thereon and penal inferest, charges, costs
afc from date mentiared below

The borrpwer's 2lention B imited to provisions of sub- sachion (81 of Section 13 of tha AL, inrespect
af |II'I'!E! aveilghle. to redeam tha sacured assels

PR S A TR F (S S P —

[ Loan Name of Obligor(s Legal | Date of Demand Notice/ | Date of Possession
Agcount Heir{s}{Lagal Arnaunt a5 per Demand (Constructivel
Ma. Ftepresen‘lzhveqs} Motice F‘h:,rsu:al}
HHFDELHOU | SACHIN KAANNA, ZHOBAZ, Rs. 23,17 604- 12032024
19000002754 | SUBHASH RAN| B3 0N date 210812023 {Physical)

Description of Secured Assetsiimmovable Properties: Second Floor, Rear Sided Easlern
Poetion, Wihout Roof Rights, Bull On Plol Mo B-62, Khasra Mo, 1310, Area Measunng 83,61 5g
Mbrs Sifuated In Hayal Enclave, Village Lank, Pargana And Tehsil Loni, Dislngl Ghaziabad, Uttar
Pradesh- 201102, Flol Ne. 3462 Bourded By: Marth: Other's Propesty, East: Vacanl Flol, Saulh: 30
fiwidz road, Wesl: Vacani Fiol

HHFMEFHOU TPN20E3, Re. 18,86 420- a2 T0A 024
2H0002a50 on dade 1711072023 [Symiboke)

Malli Sharma, Ay Kumar

motherson Ill

MOTHERSON TECHNOLOGY SERVICES LIMITED
(Formerly known as MothersonSumi INfotech & Designs Limited)
Regd. Office: 2 Floor, F-7, Block B-1, Mohan Cooperative Industrial Estate,
Mathura Road, New Delhi — 110044, Tel No.: +91-120-4365555

Website: www.mothersontechnology.com, E-mail: info.mts@motherson.com
CIN: U67120DL1985PLC020695

NOTICE OF EXTRA ORDINARY GENERAL MEETING

Shareholders may note that:

a) Notice is hereby given that the Extra Ordinary General Meeting (“EGM”) of the
Company will be held at shorter notice on Tuesday, March 19, 2024 at 11:30 A.M.
(IST) through Video Conferencing (“VC”) / Other Audio Visual Means (“OAVM”) in
compliance with the applicable provisions of the Companies Act, 2013 (“Act”) read
with the Rules framed thereunder and in accordance with the General Circular No.
14 & 17/2020 dated April 8, 2020 and April 13, 2020 respectively read with
General Circular No. 09/2023 dated September 25, 2023 issued by the Ministry
of Corporate Affairs, Government of India, (“MCA Circulars”), to transact the
business as set outin the Notice of EGM.

b) Interms of the applicable Circulars, the notice is being sent only in electronic form
to those shareholders whose email address are registered with the Company or
with their depository participants. The dispatch of notice of EGM through email has
been completed on Wednesday, March 13, 2024. Requirement of sending physical
copies of the Notice of the EGM has been dispensed with in terms of the applicable
Circulars. Notice of EGM is also available on website of the Company
www.mothersontechnology.com.

c) Any person who acquire shares and becomes member of the Company after the
dispatch of notice of EGM and holding shares as on the Date of the meeting may
attend the meeting through VC/OAVM.

d) Forreceiving all communication fromthe Company electronically:

i) Members holding shares in physical mode and who have not registered /
updated their email address with the Company are requested to register / update
the same by writing to the Company with details of folio number and attaching a
self-attested copy of PAN card to MCS Share Transfer Agent Limited at
admin@mcsregistrars.com.

ii) Members holding shares in dematerialised mode are requested to register /
update their email addresses with the relevant Depository Participants.

e) Members entitled to attend the EGM may Contact Mr. Ashish Bhagat at
ashish.bhagat@motherson.com or contact at +919999673047 for obtaining
assistance in using the online facility before or during the meeting.

For Motherson Technology Services Limited

(formerly known as MothersonSumi INfotech & Designs Limited)
Sa/-

Surbhi Sehgal
Company Secretary
M. No. A54552

Place: Noida
Date: March 15, 2024

Descnption of Securad Assels/immovable Propertses; Flal Mg, 5F-1, Second Floce, Frant LHS
withcut rood ighis, covered arga measwing 53 5q. wisie 44.371 sq. mirs, M.LG, buill on Figt Ho-
128, Khasra No-289, Gall No. 12, D-4, Ashaok Vabka, Vikage Pasonda, Fargana Loni, Tehsil And
Digtnct Ghaziabad, Uttar Pradesh- 201005, North: Otiher Properly, East Rear side Propery’ Ciher
propedy, Soulh: Front RHS Flat /PlolMa, 127, Wasl Roadi 51t

Date: - 1503-2024 Sadl- Authonzed Offcer

Place: - CedhiMCR For Hero Housing Finence Limitad

FOR THE ATTENTION OF THE CREDITORS OF
WIZAMAN IMPEX PRIVATE LIMITED

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation B of the Insalvency and Bankruptey Board of Indk
{Insolvency Resolutlon Precess for Corporate Persons) Regulations, 2006)
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FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
SINNAR THERMAL POWER LIMITED (UNDER CIRP)

OPERATING IN POWER INDUSTRY AT NASHIK, MAHARASHTRA
{ Unler sub-regulation (1) of regulation 364 of the Inselvency and Bankruptcy Board
of India {Insalvency Resolition Process for Corporate Persons | Regulations, 2016)
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[ADARSH SHARNMA)

Interim Resolirtlon Professional of Sinnar Thermal Power Limited
Registration No.: I[BBIPS-001IP-POL 2686 20183019, 12045

J64, Katash Colony, New Delhi-1 20048 AFA Validity wp to: 30.10.2024

Date; 15.03 2024
Place: New Delhil

financialexp.epaptin

Meotlce 18 hesaby Ei'.'l':':' thiet thie Mational Caompany Law Tribural, Court ¥ hag orderad hea
somrmeaencerment af & corporsts imsalvency resalution process of The Wizaman Imipex Private
Limited on 12.03.2024, The ordar was received from the magistry of Honlla NCLT through
gmalon13.03.2024,

Thie dredilars af M3 Wizaman impex Private Limibted, dreherctny called apan besabimiil theair
Slairns with prood coor before 26,03, 2024 to the interim resolution professionnd af the address
ment:znad aga st ey Mo 10,

Thie inancial credtors skall gubmit theirclasms with proof by elactronk: means anly. 8l other
Greditars may submil theclaims with proal in person, by post of by eecnonic means,

A, financaal credibor belonging to a olass, as listed against the entry Mo, 12, shall indicate its
chipige of authonsed representative from among tha thmae msivancy I:ll'l:l-"E‘E'EIl:lr-El-E- Pestad
Elgl'iil'li.tEl'I[I'!.' Mo 13 10 act8s authorsed repracantativa of the class |_I'I-2-'.-EI'.-'EI|3|.'I|I:"§ in Foen A

The claimms mest be Submitted in the prescnbed clasm form: Form-B-0perational Creditors
[Chtbier than workmen and ervgloyees): Farm C-Financial Creditors:; Form Ga-Finangial Creditors
i a clams; Form-D-Workman or Emplovess: Foom E- Authoeised Repoasantative of Workmen ar
Elr'||.'|I|.1'-'E|:'-=. H 4 F-"'rl'n F G hr:-r _-r-ErJ oS, T?"lL cmnes of the above Tanms an e downloedsadd
fram hitp

Eldbmiﬂﬂ-iﬂl'l I!l! |ﬂ|'_‘|El ar ml&luﬂdlng I.I-I‘-III:-[I-T‘."- af claim shall attract penalibes.

ey p—
Pate and Place ; 15.03.2024, New Dalhi

[VILAY KISHORE SAXENA}
Interim Resslution Professional
IBEI/IP-001/ P-01 TaE,2010-220 207 13708

Emall of CD : cirpwizimpes@igmail.com Gontact Mo, 9540011155

New Delhi

AFA Valkd THI 0212, 2024




